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' Central Administrative Tribunal’ N
Principal Bench ‘
O.h No, 1067/96
New Delhi,this the 22nd day of May,1996
Hon'ble Shri A.V.Haridasan, Vice-Chairman(J)
' Hon'ble Shri R.K,Ahooja, Member {A)
* Narender Kumar,
Lab, Technician,
Dr, Ram Manohar "Lohia, H03p1tal : .
New Delhlﬁ'110 0010 oo .AppllCaﬂt
(By Shri R.L.Sethi, Advocate) |
’»(:f _ Versus
Union of India through
1. The Secrstary,
Health & Family Planning,
~ Ministry of Health and Famlly Plannlng,
Nirman Bbawan,
New Delhi,
2,  Tre Medical Superintendent,
Or Ram Manocharleiia Hospital, ,
New Delhi, ' e e osRespondents
(By None)
0 R DE R (Oral)
e By Hon'ble Shri A.V.Haridasan, Vice-Chaiman(3)
2O | o
The applicant has filed this application for the following
‘reliefss=

' a)

(b)

(e)

(d)
(e)

respondents be directed to convene the departnﬁntal
promotion committee for recommending eligible suitable employees
for the post of Senior Laboratory Technic an,

which post being 100% promotional post applicaent who satisfies’
all the essential as well as desirable criteria prescribed in
the recrultment rules be considered and if found suitable,
appointed against in existing vacancy,

keeping in view 40% point communal roéter.

from the date applicant became eligible on 31,7,1991 with fuli
back wages,"

The claim of the appliant ‘. is that he is a SC candidate and
to the post of Sr,Lab,Technician

his apg&:cation for promotion/has been turned down on the plea that
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to produce‘his_S.C. Certificatg in Suppo
benefit of-zesefuation. Tha-applicant's
applicant hgg already Produced the S.C;
he is not under 3Ny obligatjion £o File ¢

for the applicant tgq inform the authorit

already Produced the certificatg and ir,

rt of hisAclaim for the
COunsel stateg that the
Certificate and, therefore,
he same again_° It was open
Y €oncerned that he had

for any reason, such

(A.U.Haridasan)
Vice-Chairman(J)




